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OFFICE OF THE DISTRICT JUDGE, BOUDH
Letter No.4J.34Y /Dated 21.0%-202)

From,
Sri Bikram Kumar Pradhan, '
District & Sessions Judge, Boudh

To.

The Registrar General,
High Court of Orissa, Cuttack.

Sub: Submission of fortnight report on pending applications as
indicated in Annexure-A/3, pursuant to Judgment dated 315t
day of Jonuary 2022 passed by the Hon'ble Court in W.P.(C )
No.31622 of 2021.

Ref: Hon'ble Court memo No. 4276(32) dated. 07.02.2022.

Sir,

With reference to the subject cited above, | am to submit

\ herewith the fortnight report vide separate sheel, for 1% fortnight of July,

@/J\ 2022 on pending applications for release of seized vehicles as indicated in

/ Annexure-A/3 in respect of the District of Boudh as directed by the.Hon'ble

‘ $‘7q7 q)"/ Court in the Judgment dated 31¢ day of January 2022 passed in W.P.(C |
No.31622 of 2021.

‘)77/\ This is for favour of kind information of the Hon'ble Court, ‘

Yours faithfully,
Encl: As above
A }7\%
District & Sessions Judge,
Boudh
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FORTNIGHT REPORT ON DISPOSAL OF PENDING APPLICTIONS IN DIFFERENT COURTS OF BOUDH JUDGEHIP FOR RELEASE OF VEHICLES SEIZED IN (iRIMINAL CASES
OF DIiFFERENT POLICE STATIONS OF BOUDH DISTRICT AS PER DIRECTION OF THE HON'BLE COURT VIDE JUDGEMENT DATED 31ST JANUARY 2022 IN W.P { C) NO.
, 31622/2021 as indicated in "Annexure-A"

No -o applications pending in Applications disposed of '
different Courts of Boudh during the fortnight No. of applictions
Judgeship as on 01.07.2022 for fromgl 07 2ozzgto pending at the end of {| Case No. and Name of the court in which the applications are pending
sei : i o 07.2
. rel?as? of fthe_z seized vehllce.'s as 15.07.2022 15.07.2022
indicated in "Annexure-A"
Sessions Judge-cum-Spl. Judge, Boudh
1 ’ 0 1 {Mlisc. Case No0.24/2020{Baunsuni P.S. Case No.51/2020)

Delay in disposal as the counsel for the petitioner is taking time for hearing of the application.

IR AL

District & Sessions Judge, Boudh
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From,

To,.

Sub:

Ref:
Sir,

the fortnight

OFFICE OF THE DISTRICT JUDGE, BOUDH
Letter No. 238  /Dated 1305 7022

Sri Bikram Kumar Pradhan,
District & Sessions Judge, Boudh

The Registrar General,
High Court of QOrissa, Cuttack.

Submission of fortnight report on pending applications as indicated
in Annexure-A/3, pursuant to Judgment dated 31st day of January
2022 passed by the Hon'ble Court in W.P.(C ) No.31622 of 2021.

Hon’ble Court memo No. 4276(32) dated. 07.02.2022.

With reference to the subject cited above, | am to submit herewith
report vide separate sheet, for 2™ fortnight of April, 2022 on

pending applications for release of seized vehicles as indicated in Annexure-A/3 in

respect of the
dated 31% day

Encl: As above

District of Boudh as directed by the Hon’ble Court in the Judgment
of January 2022 passed in W.P.(C ) N0.31622 of 2021.

This is for favour of kind information of the Hon’ble Court. ’

Yours faithfully,
T
District & Sessions Judge,
Boudh




ORTNIGHT REPORT ON DISPOSAL OF PENDING APPLICTIONS IN DIFFERENT COURTS OF BOUDH JUDGEHIP FOR-RELEASE-OF VEHICLES SEIZED IN CRIMINAL CASES
OF DIFFERENT POLICE STATIONS OF BOUDH DISTRICT AS PER DIRECTION OF THE HON'BLE COURT VIDE JUDGEMENT DATED 315T JANUARY 2022 (N W.P { C) NO.
31622/2021 as indicated in "Annexure-A"

.of licati ling i . ’
No ,O applications pencing in Applications disposed of L
different Courts of Boudh No. of applictions

_ during the fortnight from _ . . o
Judgeship as on 16.04.2022 for 16.04.2022 to pending at the end of |  Case No. and Name of the court in which the applications are pending
release of the seized vehilces as o 30.04.2022

- . " 30.04.2022
indicated in "Annexure-A

Sessions Judge-cum-Spl. Judge, Boudh

2 1 1 2. Misc. Case No.24/2020(Baunsuni P.S. Case No.51/2020)

Delay in disposal as the counsel for the petitioner is taking time for hearing of the application.

PN
PRECAR
District & Sessions Judge, Boudh





